177, Papers Laid BHADRA B, 1§96 £5AKA)

?eﬁ%i-w, e, for the

) ual
%lh}aﬁﬁh Machine Tools
Limfted, Bangalore, for the
f'ar 107172 along with the
udited Accounis and the
comments of the Comptroller
and Auditor General thereon,
[Placed m Libiary See Na.

L'r-5557/13]

Report of the

STATEMENT OF CABES IN  WHICH

:owtg.r TFNDERS WERE NOT ACCEFTED

By INDIA SumpLy MissioN, LoNDpoN
AND INDIA SuppLy MISSION,

WASHINGTON
THI MINISTER OF SUPPLY
(SHR1 SHAIINAWAZ KHAN): I

bheg to lay on the Table a state-
ment of cases in which lowest ten-
ders have not been accepted bv the
India Supplv Mission London and
India Supply  Mission, Washington
for the¢ hall vear  ending the 30th
June 1973 [Placed 11n Library
See No LT-5558/173].

REVIEW AND ANNUAL REFORT OF Na-
TIONAL MINERAL DevELOPMFNT CoOR-
PORATION Lip, New DELHI FOR
1971-%2

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA) I beg to
lay on the Table a copy tach of the
following paper. (Hindi and Englsh
versions) under sub section (1) ot see-
tion 619A of the Companies Act,
1958 —

¢i) Review Ly the Gavernment
on the working of the Na-
tional Mineral Development

Corporation Limited, New
D:g:: for the year 1071-74,

() Anpuaj Regort of the N
SRS, de et

. Papers Lol 178
Pali,s for the wwer 1071-72
Alopg, with she Audited Ac-
unig and ghe vomments of
Cpmptroler and Auditor
Generyl thereon. [Placed wn
. See No, LT-
5559/73].

€ vl i
NOTIFICATIONS UNDER (CONTRACT LAB-
OUR (RESULATION AND ABOLITION)
AcT, ANNUAL REFORT ON WORKING OF
Emrrovees’ ProvipENt Fump anND
Pamiy PenNsioN ScHEMES, AND Em-
PLOYEES ProvipENT Funp (THIRD
AMENDMENT) ScHEME, 1973

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND RE-
HABILITION (SHRI ¢ VENKATA-
SWAMY) I beg to lay on the Table -

(1) (a) A copy each of the fol-
lowing Notifications (Hindi
and English versions) under
sub-section (3) ot section 5
of the Contract Labour (Re-
gulation and Abolitior) Act,
1970 —

(1) The Contract Labour
(Regulation and Abol-
tion) Central (Amend-
ment) Rules, 1972, pub-
Iished in Notification
No. G.SR. 1648 in Gavette
of India dated the 36th
December, 1972

(1) The Contract Labour
(Regulation and Abbh-
tion) Central (Amend-
ment) Rules, 1978, pub-
lished ih Notifieation No
G.SR 200 in Gaszette of
India dated the 24th
February, 1973

(ni) The Contract Labour

(Regulation and Abol-

tion) Ceptrgl (Amend-

ment) Rules, 1978, pub-
dished jn Nutificiition

No. GAR. $00 in Gazette

of Indip . dated e 2

June, 10M8.



